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' STAY ORDER/INTERIM ORDER/ passed .
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CENTRAL ADMIN ISTRATIVE TRIBUNAL
' y BANGALORE ‘BENCH"

Second Floor,
Commercial Complex,
Indiranagar,
BANGALORE- 560 338.

_Dated 30 JAN 1995

APPLICATION NO: 1269 of 1994.
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" APPLIC,ANrs?:~

; Smt .Narasamma,Bangalore-42,
Lo | |
RESPCNDENT?" The Senior Divisional Officer{Personnel),
'; Southern Railway,Mysore and two others.,
Te 2 |
1. Dr M. S NagaraJa.Advocate,
: No.ll,Second Floor,
Eirst Cross,SUJatha Complex,
fBandhlnaga: Bangalore-9.
2. The Senior Dlv1510nal Offlcer(Personnel)
: ' Southern Rallways,Mysore Dividion, :
Mysore.
3. ‘Srl N.S.Prasad, Advocate._
No.242,Fifth Maln,

Gandh1nagar Bangalore-9,

Suhject:~ F;lﬁwl'djn .
Ject: ® 1w ng nf -cepins of the Order-
Cbntral Administrative Tribunagl Ba§3z§f3¢by the
S=X X -

Please find enclesed herewith a copy of tha ORDER/

by this Tribunal in . fho abov

mnntlongd appl;catlon(s) on - 19th January,1995. &

7 ,pw REGISTRAR
JUDICIAL BRANCHES,
gm*
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N Y (- | cETRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH: BANGALORE
| ‘  APPLICATION NUMBER 1269 OF 199

| .- THURSDAY, THIS THE 19TH DAY OF JANUARY,1995.

ﬁ Mr.Justice P.K.Shydmsundar, ‘ Vice—Chairman.
1 .
Narasamma,

Aged 67 years,

W/o late Sri P. Ramaswamy, -

19/60, Sth Street, ‘Kamaraj Road,

hsarkhan Street, :
Bangalore-560 042. ' , ~«« Applicant.

(By Advocate Dr.M.S.Nagaraja)’

v.

1. The Senior Divisional Officer
- (Personnel), Mysore Division Office,
Southern Railway, Mysore.

2. Chairman,
Railway Board, Rail Bhavan,
‘New Delhi-110 001.

3. Union of India,

represented by Secretary to Govt.,,

Ministry of Railways, N
Rail. Bhavan, New De1h1—110 001 : .. Respondents.

(By Standlng Counsel Shr1 N.S. Prasad)

ORDER-
I have heard both sides and notice that the representation

de by the appllcant as per Annexure—Al dated 17-6-1993 is
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111 pending consideration and disposal by the respondents/rall—
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y adm1n1strat10n. In that view of the matter, I direct respon—‘

t-1 to dispose of the above said representatlon in accordance

»

th law 1nc1ud1ng the relevant Rallway Board's circulars and

structlons as the case may be, w1th1n 3 months from the date
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recelpt of a copy of this order.

With the above observation, this application is disposed

|

off at the admission itself. No ¢osts. .

sd/—
Central Admitfistrative Trlbuml : ' N AV VIcE-CHATRMAN/

“Bangalore Bench T
Bangalore .« - pl o /
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